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ACT No. IT or 1886.

Passep BY THE GOVERNOR (GENERAL OF Ixpia v Couxnocit.

.(Z?ecez'ved the assent of the Governor Qeneral on the 29th
: ‘January, 188§.) :

An Act for imposing a tax on income derived
from sources other than agriculture.

HEREAS it is expedient to impose a tax on income
derived from sources other than agriculture; It
is hereby enacted as follows :—

CHAPTER 1.
PRELIMINARY,

1, (1) This Act extends to the whole of British
India, and applies also, within the dominions of Princes
and States in India in alliance with Her Majesty, to
British subjects in those dominions whoare in the ser-
vice of the Government of Indiaor of a local authority
established in the exercise of the powers of the Gover-
nor General in Council in that behalf ;’and

Extent and
commences
ment.

(8) Tt shall come into force on the first day of .

April, 1886,

(8) Any power conferred by this Act to make rules
or to issue orders may be exercised at any time after

the passing of this Act; but a rule or order so made -

or issued shall not take effect until the Act comes
into force. S '

o 2. On and from the day on which this Act comes
into force the enactments specified in the first schedule

| ~ to this Act shall be repealed, except as to feespayable
and other sums due under those enactments and the -

‘mode of recovering the same. - :

Repeal,

3. In




" Definitions,
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(Chapter I;P9ﬂeliminary.;Section 3)

3 In this Act, unless thereis somethlng repugnant
in the subject or context,— :

(Z) “local authority >’ means any municipal com-
mittee, distriet board, body of port commissioners or
other authority legally entitled to, or entrusted by the
Government with, the control or management of : any
municipal or local fund : ‘

(&) « company means an assoclatlon cauylng on
business in British India, whose stock or funds is or
are divided into shares and transferable, whether the .
company is incorporated or not, and whether its prin-
cipal place of business is situate in Br 1tlsh Indla or

-not:

(8) « presoubed ” means prescribed by the Gover-
nor .General in Council by notification in the Gazette
of India, or by the Governor General in Council or a
Local Government by rules made under this Act:

(4) “salary” includes allowances, fees, commis-
sions, perquisites or profits received, in lien of or in
addition to a fixed salary, in respect of an office or
employment of profit ; but, subject to any rules which
may be prescribed in this behalf, it does not include
travelling, tentage, horse or sumptuary allowance, or
any other allowance granted to meet specific expendi-
ture : ‘

(5) ““income’’ means income and profits accruing
and arising or received in British India, and includes,
in the case of a British subject within the domlnlons
of a Prince or State in India in alliance with Her
Majesty, any salary, annuity, pension or gratuity
payable to that subject by the Government or by a
local authority established in the exercise of the
powers of the Governor General in Council in that

behalf :

. (6) ¢ Magistrate” means a Presidency Magistrate

- or a Magistrate of the first or second class

(7) “person” includes a firm and a Hindu un-
divided family : '

(8) «defaulter”
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(Chapter 11.— Liability to l’ax ——»S’ectzon 4.)

(8) «defaulter” includes a company or ﬁ1m mak-
1ng default under this Act: -

(9) < Collector’” means the chief ofﬁcer in charge

- of the revenue-administration of a district, and, in a

presidency-town,.any officer whom the Local Govern-
ment, by notification in the official Gazette, may, by
name or by virtue of his office, appoint to be a Col-
lector for the purposes of thls Act; in the case of a
company or firm, it means the Collector, as here de-
fined, of the district or presidency-town in which its
principal place of business in British India is situate;
and, in the case of any other person chargeable under
this- Act, it means the Collector, defined as aforesaid,
of the district or presidency-town in which the person
has his residence :

(10) “ principal officer,” used with reference to a
local authority or a company or any other public body
or association not being a local authority or company,
means—

(a) the secretary, treasurer, manager or agent
of the authority, company body or asso-
ciation; or -

(b) any person connected with the authority,

company, body or association upon whom

the Collector has caused a notice to be
served of his intention of treating him as
the principal officer thereof ; and

(11) * Part” means a Part of the second schedule
to this Act.

CHAPTER I1.
LIABILITY T0O TAX,

4« Subject to the exceptions mentioned in the
next following section, there shall be paid, in the
year begmnmg with the first day of April, 1686, and
in each subsequent year, to the credit of the Govern-
ment of India, or as the Governor (Jellela]. in Council

directs,

Tncomes
liable to the
tax.




Exoceptions,
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(Chapter T I.— Liability to Tax.—~Section 5.)

directs, in respect of the sources of income specified

- in the first column of the second schedule to this Act,
a tax at the rate specified in that behalf in the second ,

column of that schedule.

5. (1) Nothing in section 4 shall 1ende1 hable to
the tax—

(¢) any rent or revenue derived from land which
is used for agriculturdl purposes and is either assessed
to land-revenue or subject to a local rate assessed and

“collected by officials of the Government, as suoh ;or

() any income derived from— =

(i) agriculture, or ‘

(ii) the performance by a cultivater or receiver
of rent-in-kind of any process ordinarily
employed by a cultivator or receiver of
rent-in-kind to render the produce raised
or received by him fit to be taken to
market, or :

(iii). the sale by a cultivator or receiver of rent- .
in-kind of the produce raised or received
by him;, when he does not keep a shop or
stall for the sale of such produce; or

(¢) any building owned and occupied by the re-
ceiver of the rent or revenue of any such land as is :
referred to in clause (@), or by the cultivator, or the
receiver of rent-in-kind, of any land with respect to .
which or the produce whereof any opelatlon men-
tioned in clause (b) is carried on:

Provided that the building is on or in the imme- -
diate vicinity of the land, and is a building which the
receiver of the rent or revenue, or the cultivator or
the receiver of the rent-in-kind, by reason of his con-
nection with the land, requires as a dwelling-house,

~ or as a store-house, factory or other out-building; or

(d) any profits of a shipping company incorpo-
rated or registered out of British India and having its
principal place of business out of India and its ships

ordinarily




(Chapter II.— Liability to Taw.—Section 6.)

ordinarily engaged in seagoing traffic out of Indian
waters; or_

(¢) any income derived from property solely em-
ployed for religious or public charitable purposes ; ox-
(f) any income which a person enjoys as a mem-
ber of a company or of a firm or of a Hindu undivided
family when the company or the firm or the family is
liable to theé tax; or, . :

(g) subject to any conditions and restrictions which
may be prescribed in this behalf, such portion, not

a person would, but for this exception, be chargeable
under this Act, as is deducted from the salary of the
person under the authority or with the permission of
the Government for the purpose of securing a de-
ferred annuity to him or a provision to his wife or
children after his death or is paid by the person to an
insurance company in respect of an insurance or de-
ferred annuity -on his own life or on the life of his
wife; or :

(%) any interest on stock-notes ; or
(4) the salary of any officer, warrant-officer, non-

- Forces or of Her Majesty’s Indian Forces who is not
in an employment which, according to the ordinary

civilians, and whose salary does not exceed five hun-

dred rupees per mensem ; or

() any person whose income from all sources is
less than five hundred rupees per annum.

- (2) An officer or servant is not exempt from tax-

his employer being exempt therefrom under this sec-
tion.

o 6 The Governor General in-Council may; by noti-
Afication in the Gazette of India, exempt from liability
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exceeding one-sixth, of the income in respect whereof

commissioned officer or private of Her Majesty’s

practice, is held indifferently by military persons and.

to the tax the whole or any part-of the income of any .

class

ation under this Act by reason only of the income of

Power to
make exemp-
tions, ’
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‘Mode of pay~
ment in case
of servants

80 License-tax Amendment. [AcT 11
(Chapter 1II.—Assessment and Collection.—Sec- .
- tions 7-9) . . '

class or tribe, or of any persons residing in any speci-

~ fied area, and may, by a like notiﬁcabion;, ‘revoke the
-exemption. ' S :

CHAPTER III. ,
ASSESSMENT AND COLLECTION’.
A,é—Sa,la'Jries and Pensions.

7. In the case of a person receiving -any salary,
annuity, pension or gratuity from the Government,
any sum payable to him by the Government in respect
of the salary, annuity, pension or gratuity shall be
reduced by the amount of the tax'to which he is liable
under Part I in respect thereof. - -

8. (I) Inthe case of a person receiving any salary,
annuity, pension or gratuity from a local authority,
the tax to which he is liable under Part I shall, at

" the time of the payment to him of any of the salary,

annuity, pension or gratuity, be deducted therefrom
by the officer whose duty it' is to make the payment,
and be paid by that officer within the prescribed time
to'the credit.of the Government of India or as th
Governor General in Council directs. ' e

" (2) If that officer does not deduct and pay the tax
as required by sub-section (1), he shall, without pre-
judice to any other consequences which he may incur,
be deemed to be personally in default in respect of
the tax.- _ - :

(8) Tf, when any payment is made, the tax is from

| 'any' cause not deducted, it may, and on the requisi-

tion of the Collector shall, be deducted when any
salary, annuity, pension or gratuity is subsequently
paid to the person liable to the tax. :

(4) The power to deduct under this section shall

‘be without prejudice to any other mode of recovery.
s :

9. (1) The tax to which a. person receiving any
salary, annuity, pension or gratuity from a company,
: ' or
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(O/mpter IT1.—Assessment and Qollection.—Sec-
tions 10-11.)

or from any other public body or association not being
a local authority or company, or from a private em-
ployer, is liable under Part I shall be payable by him

at the time when any portion- of the salary, annmty,'

pension or gratuity is paid to him.

(&) The Collector may, subject to such conditions

as may be prescribed, enter into an arrangement with
any company, or any such body or association as
aforesaid, or any private employer, with respect to the
recovery on behalf of the Government by the com-
pany, body, association or employer of the tax to
which any person receiving any salary, annuity, pen-
sion or gratuity from the company, body, association
or employer is liable under Part I.

10. The principal officer of every local authority,
and of every company, and of every other public body
or association not being a local authority or company,
shall prepare, and, on or before the fifteenth day of
April in each year, deliver or cause to be delivered to
the Collector, in the preseribed form, a return in writ-

ing ShOWlﬂU‘—

(@) the name of every person who is receiving at
the date of the return any salary, annuity or pension,
or has received during the year ending on that date
any gratuity, from the authority, company, body or
association, as the case may be, and the address of

. every such person so far as it is known ; and

() the amount of the salary, annuity, pension or
gratuity so received by each such person, and the
time at which the same becomes payable or, in the
case of a gratuity, was paid.

B.—Profits of Companies.

11. The principal officer in British India of every
company shall prepare, and, on or before the fifteenth
day of April in each year, dehver or cause to be deli--
vered to the Collector, a statement in writing signed
by him of the nett proﬁts made In British India by

the

and pension-.
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(O’kapter II1.—Assessment and O'ollectwn —8ec~ .

tions 12-13.)

the company du11ng the year ending on the day on

- whieh the company’s accounts have been last made

Power to
require offi-
cers of com-
panies to
produce
accounts. -

up, or, if the company’s accounts have not been made

up within the year ending on the thirty-first day of
March in the year 1mmed1ately preceding that tor
which the assessment is to be made, then of the nett
profits so made during the year endlng on the said
thirty-first day of March.

12. (1) If the Collector has reason to believe that
a statement delivered under section 11 is incorrect or

incomplete, he may cause to be served on the prin-

cipal officer of the company a notice requiring him,
on or before a date to be therein mentioned, either to
attend at the Collector’s office and produce, or to
cause to be there produced, for the inspection of the
Collector such of the accounts of the company as
refer to the year to which the statement relates and
as are in his. possession or power.

(2) On the day specified in the notice, or as soon

" afterwards as may be, the Collector shall, by an order

Mode of pay-
ment of tax
on interest
on seourities,

in writing, determine the amount at which the com-
pany shall be assessed under Part II, and the time
when the amount shall be paid, and, subject to the
provisions of this Act, that amount shcmll be payable
accordingly.

C. —Interest on Securities.

18. (1) The tax payable under Part IIT in respect
of the interest on any of the securities mentioned in
that Part shall, at the time when and place where

- any of the interest is paid, be deducted therefrom by

the person empowered to pay the interest, and be
paid by that person within the preseribed time to the
credit of the Government of India or as the Governor

" General in Council directs.

(2) If that person does not deduct and pay the
tax as required by sub-section (/), he shall, without
preJudlce to any - othe1 consequenyes Whmh he may

incur,
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(Ohapter IIT.—Assessment and Collection. ——Seo-
tzons 14-16.)

incur, be deemed to be personally in default in re-
spect of the tax. ,

» D.—Othei* Sources of Income.
Ordinary Mode of Assessment and Collection.
14. The Collector shall from time to time, deter-
mine what persons are chargeable under Pavt TV, and

the amount at which every person so chargeable shall
be assessed.

5. (1) The assessment shall be made upon the

income accruing to the person during the year
ending on the day on which his accounts have been
last made up, or, if his accounts have not been made
up within the year ending on the thirty-first day of
March in the year immediately preceding that for
which the assessment is to be made, then upon the
income accruing to him during the year ending on
the said thirty-first day of March.

(2) In the case of a person for the first time be-
coming chargeable under Part IV within the year for
which the assessment is to be made, or within the
year next before that year, the assessment shall be
made according to an average of his income for such
period as the Collector, hz—wmU regard to the circum-
stances, directs.

16. (1) The Collector shall in- each year prepafe a

list of the persons chargeable under Part IV whose

annual income does not, in his opinion, amount to
two thousand rupees.

(@) The list shall be in the prescribed language or

X languages, and shall state in respect of every such

person the following particulars, namely : —

(@) his name, and the source or sources of the in-

fcome in 1’espect of which he is chargeable ;

(6) the year or portlon of the year for Whlch the
tax is to be paid;

(0) the,
D
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(Chopter II1.=~Asséssment and Cullection. ~=Sec:
tions 17-18:) ' B

(@) the place or places; dlstrlct or dlstmcts where

the income accrues ;
(d) the amount to be paid ; and

(¢) the place where, and the persoii to whom, the
amount is to be paid.

(3) The list shall be filed in the office of the Col-

lector, with a notification prefixed thereto requiring -

every person méntioned in the list to pay, within sixty
days from a date specified in the notification, the

~amount stated in the list as payable by him, or to

- apply to the Collector, within thirty days flom that

Notices to
persons with
‘incomes of
two thousand
rupees and
upwards.

date, to have the assessment reduced or cancelled.

(4) The list so filed shall be operi to inspection at

all reasonable times without any payment.

(6) The list; or such palt or parts thereof as the Col-
lector thinks fit, with the notification prefixed thereto,
shall be further published in such manner as the Local
Government may consider to be best adapted for giv-
ing information to all persons concerned.

(6) The list to be prepared in each yeal may be
the list of the previous year with such amendments

. as the Collector finds to be necessary

17. In the case of a person chargeable under Part
IV whose annual income is, in the Collector’s vpinion,
two thousand rupees or upwards, the Collector shall

“cause a notice to be served on him stating the paltl-

culars (a) to (e), both inclusive, mentioned in section
16, sub-section (2), and requiring him to pay, within
sixty days from a date specified in the notice, the

~ amount stated therein as payable by him, or to apply

Power to
modify. -
ordinary
. procedure
in special -
cases,

to the Collector, within thirty days from that date, to |

have the assessment reduced or cancelled.

" 18. (1) Notwithstanding anything contained in

- sedtion 16 or section 17 the Liocal Govemment may

make rules—

- (&) authovising or dlrectmg‘ a Collector in speci-
fied cases, or classes of cases, to include in a

list
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tion 18.) v ;

list under section' 16 any person who is
liable to be served with a ‘notice.under
section 17 instead of or in addition to serv-
ing him with such a notice, and to serve a
notice under section 17 on any person liable
to be included in a list under - section 16
instead of or in addition to including him

in such a list ; S R

(&) authorising the Collector in any specified

town or place to cause a general notice to be
published, inviting every person chargeable

“under Part IV to deliver or cause to be

delivered to the Collector, within a time
specified in the notice, a return, in a pre-
scribed form published with the notice, of

‘his income during the year ending on ‘the

day on which his accounts - have been last
made up, or, if his accounts have not been
made up within the year ending on the
thirty-first day of March in the year imme-
diately preceding that-for which the assess-
ment is to be made, then of his income dur-
ing the year ending on the said thirty-first
day of March;

(¢) authorising the Collector in any presidency-

town to cause a special notice to be served
on any person chargeable under Part 1V,
inviting him to deliver or cause to be deli-

- vered to the Collector, within a time speci-

fied in the notice, a return, in a prescribed -
form accompanying the notice, of his in-
come computed in the manner described in -

clause () of this sub-section.

(2) A return delivered under rules made under
 clause (&) or clause (¢). of sub-section (1) must state
‘the period dquring which the income has actually
acerued ; and there must be added af the foot thereof a
declaration that the income shown in the return is

- truly
D2
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~(Chapter IIL. — Assessment and  Collection. —Sec-

- tions 19-21. )

- truly estimated on all the sources therein mentioned,

Time and
- place of pay-
ment.

Trustees,
guardians
and commit-
tees of inca:
pacitated
persons to be
charged.

Non-resi-
dents to be
charged in
names of
their agents.

that it has actually accrued within the period therein
stated, and that the person making the return has no
other source of income. :

(3) When a Collector authorised in that behalf by
rules made under clause (b) or clause (¢) of sub-sec-
tion (7) has caused & notice to be published or served

under those rules, he shall not include any person to - -

whom the notice apphes in any list made under sec-
tion 16 or serve a notice on him under section 17
until the time specified in the notice pubhshed or
served under those rules has expired,

(4) Rules made under this section shall be pub-
lished in the official Gazette.

19. Every amount specified as payable in a list
or notice prepared or served under section 16 or sec-
tion 17 shall be paid within the time, at the place,
and to the person, mentioned in the list or notlce

l’mwtees, Agents, Managers and Inoa,pacztated
Persons.

20. A person being the trustee, guardian, curator
or committee of any 1nfant married woman subject
to the law of England, l_unatlc or idiot, and having
the control of the property of the infant, married
woman, lunatic or idiot, whether the infant, married
woman, lunatic or idiot resides in British India or
not, shall, if -the infant, married woman, lunatic or
idiot is chargeable under Part IV, Dbe chargeable
under that Part in like manner and to the same -
amount as the infant would be chargeable if he were
of full age, or the married woman if she were sole, or
the lunatic or idiot if he were capable of acting for
himself.

21. Any person not 1631dent in British Indla,
whether a subject of Her Majesty or not, being in
receipt, through an agent, of any income chargeable

under Part 1V, shall be chaweable under that Part

In
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(Ohapter III.—Assessment and  Collection. —Sec
: tions 22-24.)

in the name of the agent in the like manner and to
the like amount as he Would be chargeable if he were

resident in British India and in direct receipt of that .

income.

22, Receivers or managers appointed by any
Court in India, the Courts of Wards, the Administra-
tors General of Bengal, Madras and Bombay, and the
Official Trustees shall be chargeable under Part IV in
respect of all income officially in their possession or

under their control which is liable to assessment

under that Part.

23. When a trustee, guardian, curator, commlttee
or agent is, as such, assessed under Part IV,

_ or when a receiver or manager appointed as afore-
said, a Court of Wards, an Administrator General or
an Official Trustee is assessed under that Part in re-
spect of income officially received,

the person or Court so assessed may, from time to
time, out of the money coming to his or its posses-

. sion as trustee, guardian, curator, committee or agent,

or as receiver, manager, Court of Wards, Administra-
tor General or Official Trustee, retain so much as is
sufficient to pay the amount of the assessment.

Occupying Owners.

24. (1) Where a - building is occupied 'by its
owner, it shall be deemed a source of income within
the meaning of this Act, and, if liable to be assessed

under this Act, shall be assessed at five-sixths -of the

gross annual rent at which it may reasonably be ex-
pected to let, and, in the case of a dwelhng house,
may be expected to let unfurnished. '

(@) “Owner”,
ence to a bulldlng, means the person who would be
entitled to receive the rent of the building if the
building were let to a tenant.

CHAPTER 1V.

as used in this section with refer-,

Receivers,
managers,
Courts of -
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occupying
owners.




Petition to’

Collector
against as-
sessment
under Part
Iv.

© Hearing of
petition.

Petition to .

Commis-
" sioner for
revision.

38 - License-tax Amendment - [acrIr C

(Chapter IV.— Revision of Assessmem —»Sections
' L 25 27.) , .
OHAPTER v,

REVISION OF ASSESSMENT.

25. (1) Any person objecting to the amount at
which he is assessed, or denying his liability to be as-
sessed, under Part IV may apply by petition to the
Collector to have the assessment reduced or can-.
celled.

() The petition shall = ordinarily be presented
within the period specified in the notlﬁoatlon prefixed
to the list filed under section 16, or in the notice serv-
ed under section 17, as tlie case may be. But the

Collector may receive a petition after the expiration of

that period if he is satisfied that the objector had
sufficient cause for not presenting it ‘within that
period.

(8) The petition shall, as neaxly as circumstances
admit, be in the form contained in the third schedule
to this Aect, and the statements contained in the peti-

_tion shall be verified by the petitioner or some other

competent person in the manner 1equ1red by law for .
the verification of plaints.

26. The Collector shall fix a day and place for the
hearing of the petition, and on the day and at the
place so fixed, or on the day and at the place, if any,

~ to which he has adjourned the hearing, shall hear the

petition and pass such order thereon as he thinks fit.

27. Subject to the control of the Local ‘Govern-
ment, the Commissioner of the Division, on the petl-
tion of any person deeming himself aggrieved by an

- order under section 12, stib-section (2), or section 26

shall, if the amount of the &ssessment to which the
petition relates is two hundred and fifty rupees or up-
wards, and may in his discretion if the amount of the
assessment is less than two hundred and fifty rupees,
call for the record of the case, and pass such order
thereon as he thinks fit.

28. The
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(Chapter V.—Recovery of Arrears of Tax. ‘Sec.,,'

tions 98-30.)

- 28. The Collector or Commissioner may, for the
purpose of enabling him to determine how the peti-
tioner or the company which he represents should be
assessed, summon and enforce the attendance of wit-

nesses and compel them to give evidence, and compel

the production of documents, by the same means, and,
as far as possible, in the same manner, as is- prov1ded in
the case of a Civil Court by the" Code of Civil Proce-
dure :

Provided that the Oollector or Commlssmner shall

not call for any evidence except at the instance of the.

petitioner or in order to ascertain the correctness of
Tacts alleged by him.

OHAPTER V.

RECOVERY OF ARREAR_S oF Tax,

29, The tax chargeable under this Act shall be
payable at the time appomted in that behalf in or
under this Act, or, if a time is not so ap pomted then
on the first day of June in each year.

30. (1) In any case of default under this Act the
Collector, in his-discretion, may recover a sum not
exceeding double the amount of the tax either as if it
were an arrear of land-revenue or by any process en-
forceable for the recovery of an arrear of any munici-

pal tax or local rate imposed under any enactment for

the time being in force in any part-of the territories

administered by the Local Government to which he is

subordinate, or may pass an order that a sum not

exceeding double that amount shall be recovered from

the defaulter :

Provided that, where a person has presented a
petition under section 25, such sum shall not be re-
coverable from him unless within thirty days from
the passing of the orvder on the petition, he fails to
pay. the amount if any, required by that order.

(2) The

Powerto
summon
witnesses,

&e.: M

Tax when
payable.

Mode and
time of re-
covery.
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(Ohapter V.—Recovery of Airears Of LPaw.—NSec-

tzon 30.)

(2) The Local Governmen’o may direct by What

authority any powers or duties incident under any
such enactment as aforesaid to the enforcement of any

process for the recovery of a municipal tax or -local
rate shall be exercised or performed when that pro-
cess is employed under sub.section (1) for the recovery
of the tax chargeablg under this Act.

(3) An order passed by the Collector under sub-
section (1) shall have the force of a decree of a Civil
Court in a suit in which the Government is the plain-

“tiff and the defaulter is the defendant ; and the order
may be enforced in manner provided by the Code of
Civil Procedure for the enforcement of decrees for
money ; and the procedure under the said Code in
respect of the following matters, namely,—

(a) sales in execution of decrees,

() arrest in execution of decrees for money,
" (¢) execution of decrees by imprisonment,

(d) elaims to attached property, and

(e) execution of decrees out of the jurisdiction of

the Courts by which they were passed,

shall apply to every execution issued for levying the
sura mentioned in the order ; ; save that all the powers
and duties conferred and imposed by the said Code
upon the Court shall be exercised and discharged by
the Collector by whom the order has been made or to
whom a copy thereof has been sent for execution
according to the provisions of the said Code, sec-
tions 223 and 224. .

(4) The Local Government may direct, with re-
spect to any specified area, that the tax chargeable

- under this Act shall be recovered therein with, and as

an addition to, any municipal tax or local rate by
the same person and in the same manner as the muni-
cipal tax or local rate is recovered. .

(5) No proceedings for the recovery of any sum

payable -

XIVof 1
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(Ohapier‘ VI.—Supplemental Provisions—=Sections
31-32.)
payable under this Actshall be commenced after the
expiration of three months from the last day of the
year in respect of which the sum is payable. 3 .

CHAPTER VI.

SUPPLEMENTAL PROVISIONS.
Composition..

31, (I) If a company or person desires to com- Agreements
pound for the tax assessableunder Part IT or Part IV, for composi-
as the case may be, the Collector may, subject to such
rules as may be prescribed in this behalf, agree with
the company or person for a composition for the tax
on such terms and for such period as he thinks fit.

(2) The agreement shall provide for the payment
in each year of the period comprised in the agreement,
of the amount of the composition ; and that amount
shall be recoverable in the same manner and by the
same means as any other assessment made under PaLt
II or Part I'V, as the case may be. :

- Receipts. :
32. When any money is paid under this Act to the Receipts and
Collector or is recovered thereunder by him, he shall g’t‘jé; eon-
~ give a receipt for the same, specifying— S
(#) the date of the payment or recovery of the
money ;
(5) the amount paid or recovered ;
(¢) the person who was liable to the tax, and the
source or sources of income in respect of
which the tax was payable ; '
(d) the year or partof the year for which the tax
was payable;
(e) the place or places, ‘district or . districts, where
the income accrues ; and
(f) such other particulars; if any, as may be pre-
“seribed. _
Amendment
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42 - License-tax Amendment. [aor 11
, (O’lmpter VI—8upplemental Promszom —Sections

83:55.)

Amendment of Assessmmt

83, Ifa company or person asseqsed under Part II
or Part IV ceases to carry on the trade or business in
respect whereof the assessment was made, or if any

such person dies or becomes insolvent before the end

of the year for which the assessment was made, or if

“any such company or*person is, from any other specific

cause, deprived of or loses the income on which"
the assessment was made, then the company or per-
son or its or his representative in interest may apply
to the Collector during or within three months after
the end of the year, and the Collector, on proof to his
satisfaction of any such cause as aforesaid, shall amend

the assessment as the case may require, and refund

Failure to
make pay-
ments or
deliver
returns or
statements.

Palse state-

ment in
declaration.

such sum, if any, as has been everpaid.

‘Peﬁalties. ,
84. (1) If a person fails— .

(@) to deduct and pay any tax as required by
section 8, sub-section (1), or section 13, sub- section
(1), or

{0) to deliver or cause to ‘be dehvered to the
Collector in due time the return or statement men-
tioned in section 10 or section 11, or ,

(c) to produce, or cause to be produced, on or
before the date mentioned in a notice under secction
12, such accounts.as are referred to in the notice,

he shall, on ‘conviction before a Magistrate, be
punishable with fine which may extend to ten rupees
for every day during which the default continues:

(2) The Commissioner of the Division may remit
wholly or in part any fine imposed upnder this
section. : . ; ;

85, Tf a person makes a statement in a declaration
‘mentioned in section 18, sub-section (2), which is

'false ‘and -which ‘he either knows or beheves to be

false
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(Chapter VI—Supplemental Provisions.—Sections
36-39.)

‘false or does not believe to be true, he shall be deemed-

to have committed the offence descrlbed n sectlon‘,

177 of the Indian Penal Code.

36. A person shall not be proceeded agalnst for
an offence under section 84 or section 35, except at

~ the instance of the Oolleetor

387. Any proceeding under section 12 or Chapter
IV of this Act shall be deemed to be a ¢ judicial
proceeding ” within the meaning of sections 193 and
228 of the Indian Penal Code. :

Power to malce Rules.

88. (1) The Governor General in Council may
make rules consistent with this Act for ascertaining
and determining income liable to assessment, for
preventing the disclosure of particulars contained in
documents delivered or produced with respect to
assessments under Part IV, and, generally, for car-
rying out the purposes of this® Aet, and may

delegate to a Local Government the power to make -

such rules so far as regards the territories sub]ect to
that Government.

(®) Inmaking a rule for preventing the disclosure
of any particulars referred to in sub-section (1), the
Governor General in Council may direct that a pub-
lic servant committing a breach of the rule shall be

L]
Prosecution
to be at -
instance of

" Collector.

Sections 193
and 228 of
Penal. Code
to apply to
proceedings.

Power to

make rules.

deemed to have committed an offence under section

166 of the Indian Penal Code.

(8) But a person committing any such offence
shall not be liable to be prosecuted therefor without
the previous sanction of the Local Government,

(4). Rules made under this section shall be pub-

llshed in the official Gazette.

Miscellaneous.

39 No suit shall lie in any Civil Court to set aside Bar of suits

or modify any assessment made under this Act.
40. All

in Civil
Court.
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( Okapéér Y I.—Supplemental Provisions.—Sections
‘ 40-43.) o

40. All or any of the powers and duties conferred
and imposed Dby 1 this Act on a Collector or on a Com-
missioner of Division may be exercised and performed

by such other officer or person as the Local Govern- ‘

ment appoints'in this behalf.

44. An officer or person exercising all or any of the
POWGIS of a Collector under this Act may, by notice,

‘require any person to furnish a list, in the prescribed

form, containing, to the best of his belief,—

(o) the name of every inmate or lodger resident
in any house used by him as a dwelhng-house or let
by him in lodgings ; .

(8) the name of every other person receiving salary
or emoluments amounting to forty-one rupees ten

~annas and eight pies per mensem, or five hundred

rupees per annum, or upwards, employed in his- ser-
vice, whether resident in any such house as aforesaid
or not ; and

(¢) the place of residence of such of those persons:
as are not vesident in any such house, and of any
inmate or lodger in any such house who has a place
of residence elsewhere at which he is liable under

“this Act to be assessed, and Who desires to be assessed

at that place. :
42. An officer or person exercising all or any of

the powers aforesaid may, by notice, require any per-

son whom he has reason to believe to be a trustee,
guardian, curator, committee or agent to deliver or
cause to be delivered a statement of the names of the
persons for or of whom he is trustee, guardian, cura-
tor, committee or agent.

43. An officer or person exercising all or any of
the said powers may, by notice, require a trustee,
guardian, curator, committee or agent, or a receiver
or manager appomted by any Court in. India, or a

" Court of Wards, Administrator - General or Official

Trustee, to furnish such returns of incoms liable to
assessment under Part IV as may be prescribed.

44, An‘
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(Chapter VI—Supplemental Proviséané.——&ectib%s

44-47.)

44, An officer or person exercising all or any of
the said powers may, at the instance of any person

respecting whose assessment or the amount thereof

any doubt exists, require any person to furnish such’

information as he deems to be necessary for the pur-

pose of ascertaining facts relevant to the assessment
or its amount. . ’

45, A person required to furnish any information
under section 41, section 42, section 43 or section 44
shall be legally bound to furnish the same in such
manner and within such time as may be specified in
the requisition for the information.

46. (1) A notice under this Act may be served on
the.person therein named either by a prepaid letter
addressed to the person and registered under Part LII
of the Indian Post Office Act, 1866, or by the delivery
or tender to him of a copy of the notice.

(2) If a notice is served by registered letter, it

~ shall be presumed to have been served at the time

Obligation to
furnish other .-
information, .

Sections 176
and 177 of
Penal Code
to apply to
requisitions
for informa-
tion. )

Service of
notices.

when the letter would be delivered in the ordinary

course of post, and proof that the letter was properly
addressed and put into the post shall be sufficient to

raise the presumption that the notice was duly served

at that time.
(8) If the notice is to be served otherwise than by

registered letter, the service shall, whenever it may be

1 the case of a firm, on some member thereof, or, in

~ the case of a Hindu undivided family, on the manager
. of the joint estate of the family :

- practicable, be on the person named in the notice, -or, |

(4) But when the person, member or manager.

cannot be found, the servicé may be made on any adult

‘male member of his family residing with him ; and if

no such adult male member can be found, the serving-
officer shall fix the copy of the notice on the outer
door of the house in which the person, firm or family
therein named ordinarily resides or carries on business.

of

47. (1) When a company or firm has several places Power to

declare -~ .
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( O'hapter VI.—Supplemental P?‘OU@S@OAIZS.%SBG'tiOnS

48-50.)

of bﬁsiness in territories -subject to different Local -

Governments, the Governor General in Council may

‘declare which of those places shall, for the purposes-of

this Act, be deemed to bethe prmmpal place of business.

(2) When a company or firm has several places of
business in the territories subject to a single Local
Government, that Government may declare which of
them shall, for the purposes of this Act, be deemed to
be the pun(npal place of business.

* (3) When a person has several places of:residence
in territories subject to different Local Governments,

‘the Governor General in Council may declare which

of those places shall, for the purpeses of thls Act, be .

deemed to be his residence,
(4) When a person has several places of residence

- in.the territories subject to a single Local Govern-

ment, that Government may declare which of those

places shall, for the purposes of this Act; be ‘deemed

to. be his residence.

“(5) The powers given by this section may be de- -

legated to, and exercised by, such officers as.the Gov-
ernor General in Council or the Local Goverpment as

the case may be, appoints in this behalf.

‘48, Where a person is in respect of any pemod
liable to the tax under this Act he shall not in re-
spect of that period be assessed to the pdndhari-tax
levied in the Central Provinces under Act XIV of
1867, or to the capitation-tax, or the land-rate in lien

thereof levied in British Burma under the Burma .

Land and Revenue Act, 1876.

49. Every person deducting, retaining or paying
any tax in pursuance of this Act or of any arrange-
ment under section 9, sub-section (&), in respect of

- income belonging to another person, is hereby indem-
nified for the deduction, retention or payment thereof.

'50. All powers conferred by, or conferable under,
this Act may be exemlsed from time to time as occa-
sion requires,

THE F_IRST SOHEDULE.

II of 1876.
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(The First Schedule~—~Enactments repealed.)

THE FIRST SCHEDULE.
ENAGIMENTS REPRALED,
(8ee section 2.)

Acrs or TiE Governor GeNeraL Iv CouNolL.

Number and year,

Act No. IT of 1878

Act No. VI of 1880 .

| Short title. ’

Extent of repeal.

. | The Northern India License Act, 1878 .-

The Indian Licénse Adts Amendment
Act, 1880,

So much as has not heen ’

repealed.

The whole, - .

Acts oF THE GovERNOR oF ForT St. GREORGE IN COUNOIL.

Number and year,

Short title,

Extent of ~repeél.

Act No. III of 1878 .
Act No. IIT of 1880 .

The Madras License Act, 1878 .

An Act to amend Madras Act ITI of
1878 as amended by Act. VI of 1880,

So much as has vot been
repealed.

- The whole,

Acr o

Number and year,

Short title.

¥ THE (GOVERNOR OF BoMmBay N CoOUNCIL.

Extent of repeal.

Act No. ITT of 1878 .

The Bombay License Act, 1878

So mnch as has not been
repealed.

Number and yeat,

Act or THE LIEUTENANT-GOVERNOR oF BiNear v CounorL.

Shor¢ title.

Extent of repeal,

Act No, I of 1880 .

The Bengal License Act, IBBQ . .

The whole,
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(The Seaond Schedule. —~Som-ces of Income and Rates of Tax )

THE SECOND SCHEDULE.
Sourcrs oF INCOME AND Rares or Tax.

(See section 4.)

~ PIEST COLUMN, SECOND OOLUMN,

Source of Income, » 7 : ' Rate of Tax,

PART 1.
SALARIES AND PENSIONS.

1. Any salary, annuity,
. peunsion or gratuity paid in
British India to or on behalf
of any person residing in
British India or serving on
board a ship plying to or from
British Indian ports, whether ) g )
on account of himself or| (@) If the income amounts to Rs.:2,000 per annum, or
another person. ‘Rs. 166-10-8 per mensem, or upwards——five pies in the
2. Any salary, annuity, | rapee.
pension or gratwity paid by | (6) If the income is less than Rs 2,000 per annum, or
the Government, or by a local | Rs. 166-10-8 per mensem,~four pies in the rupee.
authority established in the : : ‘
exercise of the powers of the
-Governor General in Counecil
in that behalf, to or on behalf
of a  British subject within
the dominions of a Prince or
State in India in alliance
with Her Majesty.

PART 11,
Prorirs or COMPANIES..

Profits of a company . .| TFive pies in the rupee on the whole of the mett profits
. made in British India by tbé company dnnng the yeur
ending on the day on which the company s accounts have
been last made up, or, if the company’s accounts have not
been made up w1‘ch1n the year ending on the thirty-first °
dany of March in the year 1mmedtate1y preceding that for
which the assessment is to be made, then on the whole of the
nett profits so made during the yeal ending on the said
thirty-first day of March.

PART IIl.—
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(The Second Scﬁedule.+Sou¢ces of Income and Rates of Taz.)

THE SE

COND SCHEDULE—conﬁnue(l. :

Finsr cOLUMK,

SECOND COLUMN.

Source of Income,

Rate of Tax.

Interest becoming due on
or after the first day of April,
1886, and payable in British
India, on—

(@) promissory notes, deben-
tures, stock or other securities
of the Government of India
(including securities of the
Government of India whereon
interest is payable out of
British India by draft on any
place in British India), or

(6) bonds or debentures
charged by the Imperial Par-
liament on the revenues of
India, or

(¢)  debentures or other secu-

rities for money issued by or |

on behalf of a local authority

PART TI11.

INTEREST ON SECURITIES.

Five pies in the rupee on such interest, unless the owner
of the security produces a certificate signed by the Collector
that his annual income from all sources is less than Rs. 500
‘in which case no deduction shall be made from the interest,
or unless he produces a like certificate that his income from
all sources is less than Rs. 2,000,in which case the rate shall
be four pies in the rupee. :

i}

or company.

PART 1IV.

Oruer Sources or INcOME, -

Ay source of income not
included in Part I, Part 11 or
Part IIT of this schedule.

(@) If the annual income is assessed at—
not less than Bs. 600 but less than Rs. 750 the tax shall be Rs, 10
750 1,000 : 15

» EE I » 3 I . »

1,000 1,250 9
» ” ” s » > 0
wm w1250 " » 1500 .o
» » s 1,600 » » 1,760 ”» » 36
» y 1,750 0 » 2,000 » » 42

'(8) If the annual income is assessed at Re. 2,000 or up-
wards—five pies in the rupee on the income. -

THE THIRD SCHEDULE,
E
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50 Licénse‘-taw Amendment. [Act 11,1886, °
(The Third Schedule.—Form of Pelition.)

THE THIRD SCHEDULE.
Foru oF PETITION. L

(See section 25.)
. To TaE COLLECTOR OF

The day of k 188
The. petition of -4, B. of
SarwerH as follows—

1.—TUnder Act No. 1T of 1886, your petltlonel ‘has been
assessed in the sum of - ‘
rupees for the year commencing the first day of April, 188 .-

-2.—Your petitioner’s income and profits aceruing and aris-
ing from [here specify petitioner’s trade or other source or sources
of income or profits, and the place or places-at whick such income
or profits accrues or arise] for the year ending the
day of last were rupees
[as will appear from the doeuments of which a list is plesented
'hereWIth *1 ,

8.—Such income and profits actually accrued and arose
du11n0' a period of months and
days [here state the exact number of months and days
in which the income and profits accrued and arose].

4.—During the said year your petitioner had no other in-
come or profits. ;

Your petitioner therefore prays that he may be assessed ac-
cordingly [or that e may be dec]ared not to be chalgea,ble un-
der the sald Act].

(Signed) 4. B.

Form ofVenﬁcatzon : L

I, 4, B., the petitioner named in the above petltlon, do
declare that what is stated therein is true to the best of my .
formation and behef

.(Sig'xied) 4. B.

* These words are to be znserted if the ;petztwner relies on doouments The
list, if the petitioner so wishes, may be presented in & sealed envelope




